
FORM A 
PUBLIC ANNOUNCEMENT 

Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
dnsolvency Resolution Process for Corporate Persons) Regulations, 2016] 

FOR THE ATTENTION OF THE CREDITORS OF MANSFIELD 

POWER & INFRASTRUCTURE PRIVATE LIMITED 
RELEVANT PARTICULARS 

1 Name of Corporate Debtor 
2. Date of incorporation of Corporate Debtor |13-05-2010 
|3. Authority under which Corporate Deblor is ROC-Delhi 

incorporated /registered 
4. Corporate ldentity No. /Limited Liability U45200DL2010PTC202603 ldentncation No. of Corporate Debtor 
5. Address of the registered office and 

principal offica (if any) of Corporate Debtor| Shakarpur Vikas Marg. Delhi East, Delhi-110092 
6. Insolvency commencement date in 

respect of Corporate Debtor 

7. Estmated date of closure of insolvency 
r8soluuon process 

|8.Name and Registration number of the 
insotvency professional acting as Interim Reg. No.: 1BBl/IPA-002/1P-NO0003/2016-2017/10003 
Resolution Professional 

9. Address & email of the interim resolution 308, Pearls Business Park, Netaji Subhash Place, 
professional, as registered with the board Pitampura, Delhi -110034 

MAMSFIELD POWER & INFRASTRUCTURE PRIVATE LIMITED 

208, Friends Chamber S-511, School Block, 

13-1-2023 

12-7-2023 
Vikram Bajaj 

AFA Valid upto: 08-Nov-2023 

E-mal: bajaj. vikram@gmail.com 
308, Pearls Business Park, Netaji Subhash Place, 

Ptampura, Delhi- 110034 
E-mail: cirp.mpipl@gmail.com 

27-01-2023 

10. Address and e-mail to be used for 
CoTespondence with the Interim 
Resolution Professional 

11. Last date for submission of claims 
12 Classes of aredilors, f any, under clause (b) of| Not Applicable 

Sub-secdion(BA)of secton 21, ascertained by 
he Interim Resolution Professional 

13/ Names of insolvency professionals identifed| Not Applicable 
o acas authorised representative ofareditors 
inadass (thee names foreach class) 

14 (a) Relevant foms available at 
(b) Details of authorzed representatves (6) Not Applicable 
are available at 

Notice is hereby given that the National Companry Law Trbunal has ordered the commencement of a 
Corporate insolvency resoludion process of the Mansfeld Power& Infrastructure Private Limited on 
13-01-2023. 
The creditors of Mansfleld Power & lnirastructure Prhvate Limited, are hereby caled upon to submit 

their claims with proof on or before 27-01-2023 to the interim resolution professional at the address 

mentioned against entry No. 10. 
The financial areditors shall submit their claims with proaf by electronic means only.All other creditors may 

submit the daims with proof in person, by post or by elecronic means. 
Afinancial creditor belonging toa dass, as isted against the entry No. 12, shall indicate its choice of 
authonsed representative from among the three insoivency professionals isted against enty No.13 to act 
89 aulthorised representative of the dass specily dlas| in Fom CA. 
Submlssion of false or misleacding proos of claim shall atract penatles. 

Date: 16.01.2023 
Place: Delhi 

(a) Web Link: https:/ibbi.gov.in/homeldownloads 

Vikram Baja 
Interim Resoluton Professional for Mansfield Power & Infrastructure Private Limited 

Reg. No.: 1BBUIPA-0021P-NOOO03/2016-2017/10003 
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